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Tips d ded by Loaders from P;
gers at Palam Airport

1315. Shri K. LAKKAPPA :Will the Munis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state ¢

(a) whether loaders employed at the Palam
airport while loading and unloading luggage
of passengers have been demanding tips from
the passengers ;

(b) whether they sometimes force passengers
to pay tips ; and

(c) whether Government propose to appoint
some personnel of Indian Airlines or Police to
stop this menace at all airports and if not, the
reagons thercof ¢

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). While no such
complaint has come pointedly to notice,
it is posible that loaders may some times try
to solicit tips.

(c) Supervisary personnel of the Civil

Aviation Department and of the airlines are
always on duty to look into complaints.

Golden Tobacco Company

1316. SHRI 8. P, VERMA :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

{a) whether the partners of M/fs, Golden
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Tobacco Company have initiated steps to
convert their firm into a Private Limited
concern ;

(b) whether they are selling shares of the
Company only to their agents and relatives so
as to retain effective control of the Company
in their own hands ; and

{c) if so, the steps taken or proposed to be
taken by Government to ensure that the shares
are not cornered by one set of people only ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) M/s. Golden Tobacco Company Ltd. was
incorporated as Private Limited company on
the 28th June, 1955. On 9th March, 1971,
the company pamed a Special Resolution to
convert it into a Public Limited company.
The Registrar of Companics, Maharashtra
issued a certificate to this effect on 15th March,
1971.

(b) The company has not approached the
Controller of Capital Issues for Public issue
and bas also not yet got itself listed on any
Stock Exchange. The information sought for
is, therefore, not readily available.

(c) Does not arise.
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